No. 22/2/2019-SBM-II
Ministry of Housing & Urban Affairs
Swachh Bharat Mission
(SBM-II Section)
Nirman Bhawan, New Delhi
Dated 24 July 2019
To

Hon’ble National Green Tribunal,
Principal Bench,

New Delhi

Subject:- Action Taken Report (ATR) on order dated 09.01.2019 of NGT,
Principal Bench, New Delhi, in O.A. No0.175/2013 in the matter of Namita
Manikatala Vs. Govt. of Himachal Pradesh and others, regarding.
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Sir,

In continuation of this Ministry’s letter of even No. dated 22" April, 2019
it is informed that the matter was taken up with the Govt. of Himachal Pradesh
for submission of an Action plan for funding to be provided by Swachh Bharat
Mission -Urban (SBM-U) as per the direction of Hon’ble Court. In this connection
the various developments between this Ministry and the Govt. of Himachal
Pradesh were continuously reported to the Hon’ble Court vide this Ministry’s
letters of even number dated 15.03.19, 09.04.19 and 22.04.19.

2, Now, the Directorate of Urban Development of Govt. of Himachal Pradesh,
have vide their letter No.UD-H(F)(10)-1/12-1I dated 11.07.19 (copy enclosed),
informed that no funds are required by the Municipal Corporation of Mandi at
present and sufficient funds are available under the Swachh Bharat Mission
funds and the funds provided by Himachal Pradesh State Pollution Control Board
(HPSPCB), for carrying out the following activities:-

(i) Construction of aerobic microbial composting pits for processing of bio-
degradable waste

(ii) Construction of material recovery facility (MRF) for sorting of non-bio-
degradable waste and further recycling as authorized by HPSPCB

(ili) Installation of waste incinerators for processing of sanitary waste and
domestic hazardous waste.

3 State Govt. of Himachal Pradesh has stated that the funds from SBM-U
and from HPSPCB are available with them and do not require any more funds at
present.

4. In view of the above, the Hon'ble NGT is requested to kindly note that this
Ministry has no pending request from Govt. of Himachal Pradesh for funding of
any project. The State Govt. has stated that sufficient funds are available with
them. Accordingly, this Ministry may be removed as respondent in the present
case.

Enclosure: As above.

MI:.?Q:-.'. s Nk s (R.S: Jayal)
Recewt s uw Branch Deputy Secretary to Government of India
ReCeive Ph- 011-23061187 (Off.)
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Pairy No._ G T (: kj

| Signature e

me Rl rrnn s d s ey v cu e p R




5
L
e

G
2







